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The Minister of State In the MInIs-
try of Home Affa.lrs (Shrl Bathi): 
(a) The matter is still under consi-
deration. 

(b) Careful examination of the 
whole cae:e. is necessary hefcre tIle art' 
of Shri Mitter can bE" determ inpd 
unrJ~r article 217 (3) of the ('.onstitu-
tion. 

SchoOl Teachers in Kcra la 

1439. Shri Yashnal Singh: Will the 
Minister of Education be pleased to 
refer to the reply given to Unstarred 
Question No. 1201 on the 9th Decem-
ber, 1964 and state: 

(a) whether the disparity in the 
matter of grant of HOWie Rent Allow-
ance payable to the teachers of the 
aicted and of the GovernmE'nt schoolS 
of Kerala has been removed; and 

(b) if not, the reasons for the delay? 

The Minister of Edncatlon (Shri 
M. C. Charla): (a) Yes, Sir. 

(b) Does not arise. 

Allotment of Tenements In DeJIaI 

r Shrl P. R. Chakravertl: 
I Shrl p. C. Borooah: 
I Shrlmatl Savltr! Nigam: i Shrl R G. Dubey: 

1440. Sbri Ram.eshwar Tantta: 
Sbrt Reda: 

I Shrl R. Baraa: 
l Shrl Yashpal Slngb: 

Will the Minister of Rehabilitation 
be pleased to state: 

(a) whether it is a fact that 162 
tenements in Te'har Colony In Delhi 
have been allotted to unauthorised 
persons by f10me olHciala of the slum 
Department: 

(b) whether it is a fact that the 
Ministry allotted &00 plots to refuge(> 
families in the colony 14 years ago·' 
but the houses built on the plots were 

w.ashed away and "the occupants shift-
ed to Tilak Nagar; 

(e) whether new tenements were 
later on built for the original inhabit-
ants but had been given to persons, 
who never owned any plot in Tehar; 
and 

(d) whether Government have 
made any enquiry regarding unautho-
rised allotment of Houses? 

The Minister of Rehabilitation (Shrl 
Tyagi): (a) No, Sir. 

(b) 425 houses in village Tehar, 
left by Mu.~lim evacuees, were allot-
ted to displaced persons from West 
Paki:o;tan. Some of the houses col1ap~·­
ed rlue to rains. Tn or~!!r to provide' 
shelter to the displaced persons, 26:3 
tenements were temporarily alloUed· 
to the affected persons. 

(e) No, Sir. 

(d) Doe3 not arise. 

Pensions to Freedom Fighters 

.1441. f Shri .P. R. Chakraverti: 
l..Shri K. N. Tlwary: 

Will the Minister of Home Maa 
be pleased to state: 

(a) whether the Union Government 
has advised other State Governments 
to exten.cJ relief and pension benefits 
to the participants in national strug-
gle in their respectiVe areas; and 

(b) what form of benefit is made 
available to the political workers 
from the Centre? 

~e Deputy Minister In the Minis-
try of Home Aftalrs (Shrl L. N. 
Mlshra): . (a) Schemes for assistance' 
to political sufferers have been adopt-
ed by the State Governments on their 
own initiative. .. 

(b) Small lump sUM cash grants are' 
liven to political sufferers from the· 
Home Minister's Discretionary Grant 
individual casea of hardship. There-
is al80 a echeme for living educa-
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tional concessions to the children ot 
political sufferers of which the cost is 
shared between Ministry of Educa-
tion an.cl. State Governments. 

Assam-Bhutan Border 
r Shri P. R. Chakraverti: 

lW.i Sbri P. C. Borooah: 
L Shri Vidya Charan Sbukla: 

Will the Minister of Home Main. 
be pleased to state: 

(a) whether it is a fact that spy 
nests and smugglers' dens abound in 
a mile long 'no man's land' on the 
Assam-Bhutan- border; 

(b) whether it is a fact that no 
restrictions are imposed on civilian 
traffic across the border; and 

(c) whether there is a clannestine 
oper.ation financed by Chinese to pass 
on intelligence reports through pri-
vate radio stations believed to be lo-
cated in dense jungles in eastern 
Tibet? 

The Minister of State in the Minis-
try of Hom~ AfTlirs (Shri I1athl): (a) 
and (c). Thf> Government have no 
evidenre to this ('frect. 

(b) Ther(' are nf) re:::trictions on 
the Bhutanese traffic across the 
Assam-Bhutan border. 
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